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[South Western Railway (Construction Organisation)]
NOTIFICATION
Bengaluru, the 5Sth December, 2025
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MINISTRY OF RAILWAYS

S.0. 5706(E).—In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act
1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government (Minsitry of Railway, South
Western Railway, Construction Organisation, Bengaluru Cantonmnet) after being satisfied that for the public purpose,
the land, the brief description of which has been given in the schedule annexed hereto, is required for the execution of
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the Special Railway Project, viz., “Construction of ROB in lieu of LC No. 97 at Srirangapatna - Pandavapura at Ch:
121/600-700 (Kiranguru, Rampura village),” in the state of KARNATAKA, hereby declares its intention to acquire
such land:

Any person interested in the said land may, within Thirty days from the date of publication of this
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section(1) of Section 20D of the said Act:

Every such objection shall be made to the Competent Authority viz., Assistant Commissioner, Pandavapura
and ‘Arbitrator’ viz., ‘Regional Commissioner, Bengaluru” for Construction of ROB in lieu of LC No. 97 at
Srirangapatna - Pandavapura at Ch: 121/600-700 (Kiranguru, Rampura village) in writing and shall set out the
grounds thereof and the competent authority shall give the objector an opportunity of being heard, either in person or
by a legal practitioner, and may, after hearing all such objections and after making such further enquiry, if any, as the
competent authority thinks necessary, by order, either allow or disallow the objections:

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be
final:

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority viz., Assistant Commissioner,
Pandavapura.

SCHEDULE

Brief description of the land to be acquired, with or without structure. falling with in the proposed Special
Railway Project of Construction of ROB in lieu of LC No. 97 at Srirangapatna - Pandavapura at Ch: 121/600-700
(Kiranguru, Rampura village) in the state of Karnataka.

DISTRICT : MANDYA TALUK: SRIRANGAPATNA
HOBLI: K. SHETTI HALLI - 01 VILLAGE: KIRANGURU
SI S . Total | Clagsification | Kharab Exfe‘nf Of. Ex‘tent Extent in Trees and Buildings
No y No | Beneficiary of Land Acquisition in in Ha plants and others
(A-G) (A-G) (A-G) sq.mtr. details
S. T. Sudha 0-05
1 | 784/1 | W/o G. 1/ Wet Land | Nil 0-05 1/4 531.14 | 0.0531 - -
Nagaraju
Lean to
roof
Bhagyamma 0-00 . attached to
2 | 78472 W/o Gangadar | 1/4 Wet Land | Nil 0-00 1/4 25.29 | 0.0025 - building
0-0 1/4
Gunta
P. Nagaraju 0-00
3 | 784/3 | S/o Late. 3;4 Wet Land | Nil 0-00 3/4 75.88 | 0.0076 - -
Puttayya
P. Nagaraju 0-00 Coconut
4 | 784/4 | S/o Late. 3/4 Wet Land | Nil 0-00 3/4 75.88 | 0.0076 | trees 02 -
Puttayya nos
Lean to
roof
s | 7sas |RamaWio 000 e yang [Nl 00014 | 2529 | 00025 | . [Machedto
Melagiri 1/4 building
0-0 1/4
Gunta
6 | 787/1 | Ravi. S S/o 0-04 | Wet Land | Nil 0-04 404.68 | 0.0405 - -
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Srinivasa
7 | 78772 | ShivamaS/o o oo pand | Nil 0-11 1112.87| 0.1113 - -
Basavanna
Lakshmana
S/o Late.
8 | 789/2 | Chennegowda, | 0-02 | Wet Land | Nil 0-02 202.34 | 0.0202 - -
Manjunath
(Joint)
Komala W/o 0-06
9 | 781 R Wet Land | Nil 0-06 1/4 632.31 | 0.0632 - -
. 1/4
Krishnegowda
D. K. Avinash
10 | 782 S/o R. 0-06 | Wet Land | Nil 0-06 607.02 | 0.0607 - -
Krishnegowda
D. K. Avinash 0-00
11| 783 S/o R. Wet Land | Nil 0-00 1/4 25.29 | 0.0025 - -
. 1/4
Krishnegowda
Total 03_?46 - - 0-363/4 |3718.00| 0.3718 - -
DISTRICT : MANDYA TALUK: SRIRANGAPATNA
HOBLI: K. SHETTI HALLI - 01 VILLAGE: RAMPURA
Extent of Extent Trees Buildings
SI Sy Benefici Total | Classification | Kharab A X isition xin Extent and u n(li g
No No eneficiary (A-G) of Land (A-G) c quisttio in Ha plants a
in (A-G) sq.mtr. . others
details
Coconut
Trees - 06
nos
Sri. C. Kiran Areka nut
1 26/3 | Kumar S/oJ. | 0-17 Wet Land 0-04 0-13 1315.21| 0.1315 | trees - 03 -
Shekar nos
Coconut
plants - 04
nos
Cheluvegowda 0-00
2 30/2 S/oR. C. 3/4 Wet Land NIL 0-00 3/4 75.88 | 0.0076 - -
Cheluvegowda
Coconut
Trees - 15
nos
had d
3 | 4 |Sahadevagowdal o oo |\ tand | 0-03 0-06 | 607.02 | 0.0607 | Arekanut| -
S/o Karigowda
trees - 02
nos
Jackfruit
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HILT =T TSI AT

trees - 01
no
Neem
Tree - 01
no
4 52 Kharab 0-05 | Govt. Land 0-05 0-00 0.00 | 0.0000 - -
0-31
Total 34 - 0-12 0-193/4 |[1998.11| 0.1998 - -
ABSTRACT
Extent of acquisition
S.N. Name of the village
A-G Area in Sq.Mtr. Area in Ha.
L. Kiranguru 0A-36 3/4 3718.00 0.3718
2. Rampura 0A-19 3/4 1998.11 0.1998
Total 1A-16 1/2 5716.11 0.5716

[F.No. W.271/CN/BNC/2025-26/Land SRP/1727]
PARDEEP PURI, Chief Engineer-III/Construction
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